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ANNOUNCEMENT RE-GOVERNMEN1
BUSINESS, FOB THE WEEK COMMEN-
CING 30TJH NOVEMBER, 1992

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS AND MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI M. M. JACOB) : Madam, I beg to
announce that the Government business in this
House for the week commencing 30th
November, 1992, will consist- of :

1. Discussion on the Resolutions seek

ing disapproval of the following Ordi

nances and consideration and pass
ing of the Bills replacing these Ordi
nances :—

(a) The Indian Medical Council

(Amendment) Ordinance, 1992.
(b) The Dentists (Amendment) Ordi-
nance, 1992.
(c) The Multimodal Transportation of
Goods Ordinance, 1992.

2. Consideration and passing of the fol
lowing Bills as passed by the Lok
Sabha :—

(a) The Constitution (Seventy-second
Amendment) Bill, 1991.

(b) The Constitution (Seventy-third)
Amendment) Bill, 1991.

(c) The Constitution (Seventy-fifth
Amendment) Bill, 1991.

(d) The Citizenship (Amendment) Bill,

1992.
(e) The Central Agricultural University
BUI, 1992.
THE DEPUTY CHAIRMAN : Special

mentions. .. {Interruptions) 1 will permit you.
. (Interruptions) How can all of you speak at
the same time ? (Interruptions) Jayanthiji, 1
will permit you. .. (Interruptions)
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SHRI DIPEN GHOSH (West Bengal) :
Here is Mr. Gopalsamy.

THE DEPUTY CHAIRMAN :
everybody's name by now.

1 know

Re-Question of privilege

SHRI SOMAPPA R. BOMMALI (Orissa):
Madam, the country was shocked when the
scam was known to the public. And the IPC
was appointed to go into the matter, enquire
into it and report. But he find that the
Government is not supplying documents. . .
{Interruptions)

SHRIMATI JAYANTHI NATARAJAN
(Tamil Nadu) : Madam, I have a point of
order. .. (Interruptions)

THE DEPUTY CHAIRMAN Just a
minute, please. I think if a point of order is
raised, it is not directed towards the Members
but it is directed towards the Chair. Now since
I am in the Chair, let me deal with it and then
I will permit you. Let me find out. She is
holding the Rule book. Let me find out.

SHRI V. NARAYANASAMY (Pondi-
cherry) : Madam, I am on a point of order.

SHRI MENTAY PADMANABHAM
(Andhra Pradesh) : Without hearing him, how
can you raise a point of order ?

SHRI V. NARAYANASAMY :1 can
raise a point of order without hearing him . . .
{Interruptions)

SHRIMATI JAYANTHI NATARAJAN:
Madam, the hon. Member has just started
referring to matters which are under the
consideration of the J.P.C. Under rule 47(x), it
is stated that no Member shall ask about
proceedings in a Parliamentary Committee
which have not been placed before the
Council by a report from the Committee. The
J.P.C. has not placed its report before the
House. There is no confusion on this issue...
{Interruptions)...

SHRI V. GOPALSAMY (Tamil Nadu): It
has come in the newspapers.... {Interruptions)
It has come in the newspapers

{Interruptions) ....

THE DEPUTY CHAIRMAN : Please. In
the beginning I said that she is on a point of
order. She wants to have my reaction. Let me
find out what you are referring to—to the
working of the Committee or to what
appeared in the newspapers.
{Interruptions) ....
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SHRI SOMAPPA R. BOMMALI : [ am
referring to a very important matter i.e. the
act of the Government in censoring the

documents and in  not  supplying
(Interruptions) Itis not about the
Committee's functioning. I am not at

all referring to the funclioning of

the Committee. It is not that. It
is about the act of the Government in
not Applying the documents. . . (Interrup
tions)

THE DEPUTY CHAIRMAN : May I

say.... (Interruptions)... .Please....

SHRI V. NARAYANASAMY : Let him
say very clearly.... (Interruptions).

SHRI SOMAPPA R. BOMMALI : The act of
the Government is a breach of privilege of the
Committee as well as this House. On such an
important issue, the act of the Government is
a privilege matter against the Government. It
is a breach of privilege by the Government,
particularly the Finance Ministry.

THE DEPUTY CHAIRMAN : There are
two issues. One is about what appeared in the
newspapers and to which you are referring.

The Members of the JPC are competent
enough. They belong to this House and
to the other House (Interruptions) ....
Just a minute.... (Interruptions). . . .Please,
just a minute.

Let me finish. Please let me finish....

(Interruptions) IC tga 3£ ?.
ane besw Pamw oy

(s There are two issues involved in
it. One is that the Members are competent
enough o take it up. If you are talking about a
prvilege. that 1 will permir. you to speak.

SHRI SOMAPPA R. BOMMALI : It is the
act of the Government.... (Interruptions) ....
The question of gving a privilege motion is
there. But I would say that the act of the
Government in censoring the documents to a
parliamentary committee, which is a mini
Parliament amounts to breach of privilege and
misconduct, particularly, when the country is
awaiting the outcome of the J.P.C. There are
a. number of instances. A Finance
Minister
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circulating documents to select Members
unofficially, that matter is pending before the
Chairman.
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THE DEPUTY CHAIRMAN : Now the
matter is pending before the Committee.
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SHRI SOMAPPA R. BOMMALI : No, I
will not go into that.

THE DEPUTY CHAIRMAN : That matter
is before the Committee.

Mr. Chairman has already referred it to the
Committee.

SHRI SOMAPPA R. BOMMAL : No. It
is before the Chairman.

THE DEPUTY CHAIRMAN : No. That
privilege was already sent to the Committee,
Mr. Chairman is taking note of
it.

SHRI JAGESH DESAI (Maharashtra) : It
has come in the newspapers.

THE DEPUTY CHAIRMAN : Yes, it has
come in the newspapers.

SHRI SOMAPPA R. BOMMALI : Thousands
of crores had been practically siphoned off out
of the banks, siphoned off out of the
Government and most of the officers are
involved, including the Governor of the
Reserve Bank and other officials. I am told that
a number of politicians are also involved.
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SHRI SOMAPPA R. BOMMAI : The
act of the Government in censoring the
documents indicates that they want to suppress
the matter. They want to protect certain
individuals (Interruptions) This is
coming in the way of the functioning of the
J.P.C... (Interruptions)....
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[Shri Somappa R. Bommai]

This is coming in the way of fair enquiry
of the J.P.C (.Interruptions) The
J.P.C. will be irrelevant  if this kind of
things are not stopped.

SHRI V. NARAYANASAMY :He is
raising an issue which is before the J.P.C.

SHRI SOMAPPA R. BOMMAL : It is a\ery
important matter. Madam, I would like the
Finance Minister to come and make a
statement here and now. . . (Interruptions) ...

SHRI SUKOMAL SEN (.West Bengal) :
Madam, I want to make a point. .. (Inter-
ruptions) . ..

SHRI V. NARAYANASAMY : Madam,
the JPC is already there. . .(Interruptions)

SHRI SOMAPPA R. BOMMALI : I would
like this matter, the notice I have given, to be
referred to the Privileges Committee. I have
given a notice and let it be referred to the
Privileges Committee... (Interruptions).. .1
will just read the notice :

*We wish to raise a question  of
privilege under rule 187. We reliably -
understand from the Press and from other
sources that the Finance Minis-. ter which
was to submit certain documents to the
JPC which is inquiring into the Securities
Scam, has resorted to heavy censoring.

This is nothing but an attempt to
withhold  information deliberately from
the JPC.  This is a clear case of breach

of privilege of the JPC and this House.
We wish to raise a question of privilege.
.. (Interruptions) .. .

SHRI V. NARAYANASAMY : Madam on
a point of order. The honourable Member has
raised an issue.. .(Interruptions) .. .

SHRI V. GOPALSAMY
(Interruptions). . .

SHRI V. NARAYANASAMY : Madam, I
am on my point of order. . , (Interruptions) ...

THE DEPUTY CHAIRMAN : If every-
body speaks like this, I do not think we can
run this House. . . (Interruptions).... Order,
please ... (Interruptions) ...Justa

Madam...

[RAJYA SABHA]

of Privilege 312

minute, please. . . (Interruptins)... This paper
has been shown to me now by the Secretariat
and this is a letter written by a number of
people to the Chairman regarding the breach
of privilege. The matter is before the
Chairman.. . (Interruptions) .... There are
signatures, but I cannot read all the signatures.
One is of Mohd. Afzal. .. (Interruptions). . .11
cannot read the others. ..(Interruptions). ..
There are Division Numbers given. Division
No. 203, Division No. 194, are there. I cannot
read them because they have not written their
names. . . (Interruptions) . . .

SHRI SOMAPPA R. BOMMAI : The
names are : Bommai, Gujral and Afzal...
(Interruptions) . . .

THE DEPUTY CHAIRMAN Just a

minute. It is very difficult to compete with
five or six voices when my throat is so bad. . .
(Interruptions) I would request Mr.
Bommai to read out the names as he has given
in the privilege notice. The matter is before
the Chairman and the Chairman will, as and
when he takes a decision on it, inform the
House or when he informs me, I will come
before the House and inform what the
decision is . . . (Interruptions) . . .

SHRI V., GOPALSAMY : Madam, I am

on a different point . . . (Interruptions) . .. 1
am on a different point altogether
... (Interruptions) . . .

SHRI KAMAL MORARKA (Rajasthan):
Madam, on a point of order. . . (Interruptions)

SHRI V. GOPALSAMY : Madam, you
promised to call me. .. (Interruptions). . .

SHRI KAMAL MORARKA : Madam, it is
a well-settled convention that anything which
is before a Parliamentary Committee we
cannot discuss in the House. Mrs. Jayanthi
Natarajan is correct to that extent and I do not
want to go into all those matters which the
JPC is seized of. Similarly, there is a breach
of privilege motion which is pending with the
Chairman. As per our rules and traditions, we
are not supposed to discuss it till the
Chairman decides on it. But I am on a
fundamental question and that is this :

The Joint Parliamentary Committee was set
up by a resolution passed by both Houses of
Parliament. This House also
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passed a resolution. We have nominated fen
Members to that Committee. I am sure the
Members on the other side will agree with me
that this is not a partisan matter. We should
all be wunanimous; in seeing that this
Committee functions effectively and does its
duties as per the terms of reference. I hope
there is no dispute about it.

SHRI JAGESH DESAT : Absolutely not.

SHRI KAMAL MORARKA : Now, ever
since this Committee was appointed, this is
not the first instance. There was an instance—
when Parliament was not in session—when
some information was given selectively to
some Members of the Committee, and I am
glad to say that, cutting across party lines, a
Member of this House had raised objections
in the Committee and said : "We may belong
to any party. But, in the Committee, we do
not belong to any party. It is a Parliamentary
Committee and all the Members should be
treated equally." That Member upheld the
dignity of this House and the Parliamentary
Committee. . . (Interruptions). . .

Madam, my fundamental question to the
Government is this : The Government must
make up its mind now. It must decide whether
it does not want to go any further in this or it
sticks to its original pledge to see that the
truth came out. In that case, it is no! a matter
wheher some junior official did it or some
senior official. In today's papers, a junior
official is mentioned. This way let us not push
the problem under the carpet. First you say
that the scandal is done by some junior man in
the bank. Now you want to say that the
obstruction to the Committee's work is being
done by some junior man. Madam, I want an
assurance from the Leader of the House who
is sitting here I hat whoever is guilty within
the Government will be immediately dealt
with. Immediately means today because the
Committee is meeting every day, and the in
formation is going to the Committee every
day. Otherwise, if it goes into the heads of the
officials that they can take the Par liament for
a ride, it will make a mocken of the
Parliamentary process. I am no concerned
with who is guilty in that scam I am not
concerned with what the JT will find. RutI
am definitely concerned
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about the sanctity of the Parliamentary
process. Either let us have a JPC and give it
all the powers, all the powers of the people—
the Parliament represents the people—or if
you cannot give it, let us not have a JPC. But
the Government cannot first agree to a JPC
and then thwart the very functioning of the
JPC by methods which are not only crude but
will make a total mockery of the
parliamentary process. 1 want an assurance
from the Leader of the House that action will
be taken against whosoever is guilty, whether
he is a Secretary to the Government of India
or a Minister. That is all I want to say.
(Interruptions)

THE DEPUTY CHAIRMAN : 1
thought. .. (Interruptions). Just a minute.
please. .. (Interruptions) . .. Just a minute.
Please sit down. Once I allowed a Mem-ber
to make his point very clearly and in
elaboration, I thought that this is the voice of
the Opposition or the House. Now let the
Leader of the House speak.

SHRI V. GOPALSAMY : Kindly permit
me. Madam.

THE DEPUTY CHAIRMAN : What are
you going to say ? Are you going to say
something different ? Are you going to say
something which is contrary to what Mr.
Morarka has said ? (Interruptions).

SHRI V. GOPALSAMY : On behalf of
my Party.. .

THE DEPUTY CHAIRMAN : The
1 eader of the House is reacting. He wants
to react now.

SHRI V. GOPALSAMY : He can react
Lifter all the Members speak.

SHRI SUKOMAL SEN : Just a minute.
Madam.

"THE DEPUTY CHAIRMAN : Please take
\our seat. What I want to say is that there is no
discussion before the House. . (Interruptions)
Just a minute. We have no formal discussion
before the House. It is only because you have
given a notice of breach of privilege to the
Chairman—it is under his consideration—and

the Members are agitated on an issue. Now, if if
it is not a matter before the House in a for-
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[The Deputy Chairman]

mal motion or a discussion—as Mr. Morarka
has said, we should run under certain rules
and regulations—however important the issue
is, it is not proper on my part to allow a party-
line discussion on it. Let the Leader of the
House react. (Interruptions)

SHRI V. GOPALSAMY : You promised
me, Madam.

THE DEPUTY CHAIRMAN : I promised
you.. (Interruptions) . .1 do not take that you
are going to speak on the same subject which I
allowed one Member to speak on. There
should be one voice of the Opposition or
different voices ?

SHRI V. GOPALSAMY
minutes, Madam. (Interruptions).

Only two

THE DEPUTY CHAIRMAN : We are not

having a debate, we are not having a
TN g &1

discussion. (Interruptions)

W o L]

I do not know what he is saying. Let me
find out. He has been standing for quite some
time.
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THE DEPUTY CHAIRMAN : Now [ have
permitted enough number of Members.

SHRI V. GOPALSAMY :
permit me.... {Interruptions).

You kindly

SHRI DINESHBHAI TRIVEDI (Gujarat) :
We are thankful to the media for giving out
this information. [IPC Members cannot speak
on the subject, and we are not getting any
information from the Government
{Interruptions)

SHRI V. GOPALSAMY : Kindly permit
me.

SHRI V. NARAYANASAMY Ma
dam, the JPC {interruptions).
THE DEPUTY CHAIRMAN : Mr.

Narayanasamy, we are not discussing the
proceedings of the JPC. We are not discussing
anything about it. I have only permitted a few
Members because there is a notice of breach
of privilege submitted to the Chairman. I am
only allowing them to raise it. No other
discussion.

SHRI V. GOPALSAMY : Kindly permit
me. Madam Deputy Chairman, through you I
draw the attention of the Government.... Only
two minutes, Madam.

THE DEPUTY CHAIRMAN: I thought
that Mr. Kamal Morarka was speaking not
only on behalf of the Opposition but the entire
House. Now. what da you mean ? If every
Member of every party wants to speak, then
we would not have any other business and we
will only be discussing this thing. We cannot
do that. There are special mentions before us.
No, we have already spent quite a lot of time.
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SHRI V. GOPALSAMY : Madam. through
you,. . (Interruptions).

SHRI N.K..P. SALVE (Maharashtra)
Madam, before the leader of the House,

reacts, my party's views may kindly be
heard.

SHRI V. GOPALSAMY What is
wrong.? Only two minutes, Madam you
permit me.

THE. DEPUTY CHAIRMAN : Absolutely
. wrong, because there is no Provision in the
rules to allow you to speak on a subject which
is not under discussion. Then, you have not
given notice- of privilege. If it had been given
by you I would have permitted you.

SHRI SUKOMAL SEN : It is a privilege of
the House.

THE, DEPUTY CHAIRMAN : Yes, it is
the privilege of the. House to run according to
the rules. We have to run according to the
rules. You want the JPC to run according to
the rules. Similarly, it applies to us also. I
permitted two or three Members to make their
submission before the House and to the
Government. On the request of Mr. Morarka,
the Leader of the "House wanted to react.
Don't you want him to react? Everybody
wants to say the same thing. No, I cannot
allow. There are certain, rules. We cannot go
beyond it.

SHRI V. GOPALSAMY ° You Promised
me first.

SHRI DINESHBHAI TRTVEDI The
Finance Minister must- come .to the House
andtellus____ (Interruptions).

SHRI V. GOPALSAMY : You were kind
enough to promise me. What happened- to
that kindness ?

THE DEPUTY CHAIRMAN : There is no
question of my being kind or un-kind. My
hands are tied as the hands of everyone else
are tied. We have o go according to certain,
rules and regulations. Everyone of you
knows, about it. It makes me sad to remind
you that there are certain rules of procedure....

SHRI V. GOPALSAMY : it is outrageous.
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THE DEPUTY CHAIRMAN : Is it

going to add anything to it. Let us run this
House.

SHRI V. GOPALSAMY It is gross
disrespect to Parliament. After all, JPC is a
Committee of Parliament; it is a limb of
Parliament. It is a gross disrespect to
Parliament. It is a nefarious attempt to protect
big shots like Ambani. Who is, behind this ?
What is the intention ? (Interruptions).
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THE DEPUTY CHAIRMAN : There is no
party line in this. There is no discussion. We
have no motion. (Inteiruptions). They aae
speaking. I cannot help it. I do not have any
motion to shut the mouth of the people. The
only thing I can do is to ask them not. to
record it  which I dont want to use.
(Interruptions).

1

SHRI PRAMOD MAHAIJAN : He should
reply, (Interruptions). We should
know what exactly had happened in the JPC.
(Interruptions)

SHRI V. GOPALSAMY : Madam, we want
the Finance ! Minister to come to
PAfWameat. He owes an explanation to
Parliament. The JPC is a limb of Parliament.
I* is a gross disrespect to Parliament It' is
nefarious attempt to protect big shots like
Ambani. It is an attempt to sabotage the JPC.
(Interruptions)

THE DEPUTY CHAIRMAN Order,
please.  (Interruptions)
SHRI V. GOPALSAMY The whole

country is shocked. After all, the JPC is a
limb of Parliament. ~From Kashmir
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[SHRI V. GOPALSAMY]

to Kanyakumari, the whole  country is
shocked.  The Finance Minister owes  an
explanation to the House. The  people'
concerned should be taken to task.  There
should be an enquiry. (Interruptions)

SHRI N.K.P. SALVE : Madam, the JPC is
a mini Parliament. (Interruptions)

SHRI MOHAMMED AFZAL alias
MEEM AFZAL (Uttar Pradesh) : Madam, I
am on a point of order. (Interruptions)

THE DEPUTY CHAIRMAN : Mr. Afzal,
there is no discussion before the House. I may
remind you again that under the rules, until
and unless there is a discussion before the
House, you cannot raise a point of order.
There is already point of disorder.

SHRI MOHAMMED AFZAL alias
MEEM AFZAL : I am raising a point of order
on my privilege matter. (Interruptions)

SHRI V. GOPALSAMY : The Finance
Minister should come before the House and
explain. The JPC is, after all, a limb of
Parliament. In fact, it is a gross disrespect to
Parliament, not to the JPC.

THE DEPUTY CHAIRMAN : it is also a
disrespect that you do not sit down when I say
'Please sit down'.

SHRI V. GOPALSAMY : I have respected
you, Madam. (Interruptions)

SHRI N.K.P. SALVE Madam, we
also concede. My party's viewpoint is
this. Let us not make this issue a partisan
or a party issue. It is a very important
question. As I said, the IPC is a mini
Parliament. Its dignity and authority is
the dignity and authority of Parliament.
We will religiously protect the same.
Therefore, if any thing is being done by
any Minister or any official of the Govern
ment, which amounts to impeding the
functioning and working of the JPC, we
are all concerned about it. The only que
stion is, Madam, (Interruptions)

THE DEPUTY CHAIRMAN
interrupt him, Mr. Gopalsamy.

Don't

[ RAJYA SABHA]
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SHRI N.K.P. SALVE : 1 would not like to
sit in judgement over and above the JPC. All
that I want to submit is, if ever the JPC feels
concerned and thinks that the Government is
not co-operating and is out to scuttle the
authority and working of the JPC, all of us
would be behind the JPC. But Madam, the
only crucial question is, are we entitled to
think that the JPC is not capable of tackling
the issue which Mr. Morarka has raised.
(Interruptions) If the JPC is capable of
tackling this issue, are we trying to create a
parallel power?

SHRI INDER KUMAR GUJRAL : No.
(Interruptions)

SHRI N.K.P. SALVE : Please bear with
me. Mr. Gujral, please listen tome. I would
like to submit, respectfully, to all those who
want to stand by parliamentary procedure.
This is a matter relating entirely to the
authority and working of the JPC.

SHRI SUKOMAL SEN :
Parliament.

The entire

SHRI N.K.P. SALVE : Entire Parliament
via the JPC. (Interruptions)

THE DEPUTY CHAIRMAN : Now do not
supplement. (Interruptions). Mr. Gopalsamy,
please.

SHRI V. GOPALSAMY : It is his duty
to come and

THE DEPUTY CHAIRMAN : Please do
not interrupt.

SHRI N.K.P. SALVE : it is the authority of
the Parliament. Therefore, in a sense it is a
question of Parliament, but it has to be
appriciated that the person or the authority
aggrieved directly is the JPC. If I go one step
further, if JPC were to feel that the
Government was deliberately going in a mater
as to scuttle or impede its functioning, all of us
will ensure and secure that the Government
affords cooperation. Therefore, please, do not
put the whole matter in a manner where we
are forced to take a party line.

I agree with what Mr. Morarka has said
except one aspect of the matter which I want
someone to reply very objectively. If JPC
itself feels that it is capable of.
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taking care of this issue, is it fair on out part
to sit in judgement or to give to ourselves the
authority to protect JPC ? That is the crucial
question.

SHRI KAMAL MORARKA : 1 totally
agree with Mr. Salve that JPC itself is quite
capable of looking after its own authority and
dignity. JPC could have tackled this particular
issue, but it is so blatant and crude that the
Government should have come out with a
statement this morning sua motu, that what
has happened is a shame on the parliamentary
process. And now Mr. Salve says that we
should not have even raised it. It is so blatant
and so crude that the Finance Minister himself
should have come.

SHRI V. GOPALSAMY . It has come in
the newspapers.

THE DEPUTY CHAIRMAN Mr.
Morarka, please take your seat. Enough
discussion has taken place on this. I cannot
permit any more on this. (Interruptions). No.
no, I cannot permit anything more on this. I
allowed enough Members belonging to
various parties to speak on this. Now that
matter is closed. (Interruptions). Gujral Sahib,
your party people have spoken.

SHRI INDER KUMAR GUJRAL : 1 am a
signatory to the Privilege Motion.

THE DEPUTY CHAIRMAN . You are a
signatory but not all the Members who are
signatories are goingto speak.

Afen, o v AgT &K WY g AT,
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SHRI INDER KUMAR GUJRAL
You give me a minute. I have been trying to
catch your eye for a long time.
(Interruptions’).

THE DEPUTY CHAIRMAN : You decide
between yourselves, whether you are going to
speak or Gujral Sahib is going to speak.

SHRI INDER KUMAR GUJRAL
Madam, Mr. Salve has raised a very pertinent
issue. I have great regard for him. Mr. Salve is
a very senior Member, but I  hope be
appreciates the fact that this
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House which has been a party to the setting up
of JPC has also at the same time a
responsibility to see that the JPC is allowed to
function in the spirit in which it was set up.
What has happened today ? Today some
censorship has been imposed by the
Government on JPC and its deliberations.
Some documents which should have gone to it
have been censored. This morning again a
Member has said that more documents am
being censored. There are two methods of
dealing with it. One is, of course, to raise the
.ssue of privilege which I have also signed.
The second is, in the meantime we would like
to get an assurance, not front the Leader of the
House because he is not dealing with the
subject, but from the Finance Minister who
must come to the House and assure that he
stands by the commitment made by the Prime
Minister that JPC will be discharging its
respojMibtli-ties.. .. (Interruptions). Let me-
finish. I have heard you.

SHRI N.K.P. SALVE : Could you please
yield ?

SHRI INDER KUMAR GUJRAL : No, no,
let me finish. T must have my say first. Mr.
Salve is a clever lawyer.

AN HON. MEMBER : Lawyer or Miar' ?

THE DEPUTY CHAIRMAN :
advocate.

Lawyer.

SHRT INDER KUMAR GUJRAL : Mr.
Salve is a clever lawyer. He is swimming with
both. He wants JPC and also to protect the
Government which T think is highly unfair on
his part. He is a senior Member of this House.
I am also a senior Member. We also have se-
nior responsibilities and I think one res-
ponsibility is that this House and through this
House the entire country must be assured that
the Government means what the Prime
Minister assured and also the Government is
not going to sabotage the functioning of JPC.
The House must have the resposibility for that
and for him to say that JPC can protect itself is
one part. If somebody cornea to the stage that
the JPC was allowed to function, then . , . .
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SHRI N.K.P. SALVE : Just one moment.

SHRI INDER KUMAR GUIJRAL : Let me
finish, please. I heard you, I heard you. Did I
not hear you ?.... (Interruptions) .... Why are
you so anxious ? Can't you wait for a minute ?
..(Interruptions).... You have to ask her, not
me. [ am not surrendering.

The main point, therefore, is that the
House must get a categorical assurance on
two points—(1) that the censorship will stop;
(2) that all those who are responsible,
howsoever high and mighty they may be, will
not only be punished but the action taken
against them will be brought before this
House even before the next meeting of the
JPCis held. Thank you.

THE DEPUTY CHAIRMAN : Now that
matter is closed. If you want the Leader of the
House to react, I would allow him. . . .
(Interruptions). . The Leader of the House is
reacting. Let us keep the seriousness of the
subject,

THE LEADER OF THE HOUSE
(SHRI S. B. CHAVAN) Madam, this is
a very extraordinary procedure that when
the matter is pending with the Chairman for
taking a decision on the matter, the entire thing
is being discussed on the floor of the House.
Honourable Members, whether they are
senior or junior it doesn't make of a difference,
because you read only one portion of the
news item which has come in today's papers.
The other portion clearly states that the Bank-
ing Secretary appeared before the JPC and
it was on Friday that his explanation has been
called for as to what he has got to say. We are
not prepared to listen to what the JPC has to
say in the matter and we ourselves are
coming to the  conclusion that they have
already taken a decision and the Government is

trying to scuttle the whole thing. May I say
with all the emphasis at my command,
without fear of contradiction, that the

Government is totally committed to bringing
out what the facts are? We will never give
any protection to anyone who has committed
any kind of a wrong. But to come to a
conclusion on a privilege motion like this
unilaterally vis-a-vis ~a  matter... .,
(Interruptions)..
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SHRI V. GOPALSAMY : Mr. Rame-
shwar Thakur ------

THE DEPUTY CHAIRMAN : I won't

permit any Member while the Leader of the
House is on his feet. It is at your request that
he is reacting. Please have some courtesy.

SHRIS. B. CHAVAN : I fully agree with
my hon. friend, Shri Salve, that so long as
the JPC is competent enough to take the
decision itself, it is okay, but once the
House wants to come to this conclusion
that the JPC is not competent and it is not in a
position to take the decisions which, in fact, it
is required to take, I can understand the other
consequences. But so long as both the Houses
have full confidence in the JPC, there is no
reason why unnecessarily every one of us
should try to say that we are trying to protect
the JPC. In fact, Government will be supply-
ing all the information, and I will find out from
the Finance Minister and ask tocome to
the House if there is anything required.
But I don't think he will come and state
anything before us before the JPC pronounce
its  judgment. Whatever the Finance
Ministry has to say, it will say before the
JPC, but ultimately we will go by whatever
decision the Chairman takes. This I want to
make clear.

SHRI V. GOPALSAMY : I want to know
whether Mr. Rameshwar Thakur is part
of the Government or nor, whether he has
left the Government (Interruptions)..

THE DEPUTY CHAIRMAN

Mr.

Gopalsamy, I might remind you that Mr.
Rameshwar Thakur's matter, which was
referred to the Chairman for the privilege, is
already being sent to the Privileges Com-
mittee, and [ don't think it is proper and
appropriate to raise it again and again in this
House. Okay ? Thank you.

SHRI DINESHBHAI TRIVEDI : Madam,
what about my privilege motion ?

THE DEPUTY CHAIRMAN Your
privilege motion is also for consideration
before the Chairman. Whatever decision he
gives, [ will tell you.. .(Interruptions)..
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SHRI JAGESH DESALI : It is over now. .
. (Interruptions). . It is closed now.
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SHRI P. SHIV SHANKAR : On the same
issue. I am rather inspired to make my
submissions cm the basis of what has been
observed by the hon. Home Minister, the
Leader of the House. The Leader of the House
is categorical that Government is committed
to bringing in the true facts to the notice of the
nation, the JPC and this House, and I must
congratulate him on this statement I would
like to make my submission which has a
slightly different shade from what the hon.
Members were trying to put. I would not like
to indulge in verbosity but would come
directly to the question.

The main question that arises is that certain
facts have now come to our notice based on
what has been reported in the newspapers.
The question is whether the hon. Members of
the House are in a position, or they are not in
a position, to know what exactly has
happened. I am not going into the question of
an assurance etc. that has been referred to.
The assurance need not be to the House. But,
then, we, as Members of the House, are a
party to the constitution of the Joint
Parliamentary Committee. Certain terms of
reference have been given to the Joint
Parliamentary Committee. Now certain facts
have been reported in the newspapers. What
exactly the position is, should we know or
should we not know ? Since the hon. Home
Minister has categorically said that nothing
would be hidden should it be hidden from us?
We want to know what exactly the position is
and what exactly the facts are. Therefore, we
would request that the hon. Finance Minister
should come here and ex-
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| plain to us what exactly has happened.. .

(Interruptions)

THE DEPUTY CHAIRMAN : Now that
matter is closed.

SHRI MENTAY PADMANABHAM
That is exactly what we demanded.
(Interruptions)

THE DEPUTY CHAIRMAN : Now for me
that is closed..

SHRI MURASOLI MASAN (Tamilnadu) :
Now the Leader of the House should react.

THE DEPUTY CHAIRMAN : No reaction.
Enough.  That matter is  closed....
(Interruptions)

SHRI MENTAY PADMANABHAM
The Leader of the House should assure
this House that he would talk to the Fi
nance Minister.............. (Interruptions)
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THE DEPUTY CHAIRMAN : No, Mr.

Px.

AiZal, please. Mr. Afzal, please. Mr
Afzal, please. There should be a limi
to anything. Your leader spoke. No
one, but three persons spoke. I think,
is enough. Your name is on the
privilege........

F[ ] Transforation in Arabic script.
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SHRI MOHAMMAD AFZAL .alias
MEEM AFZAL : Even if I have a different
point, should I not speak?

THE DEPUTY CHAIRMAN : No

SHRI MOHAMMED AFZAL alius
MEEM AFZAL : Even if I have a different
point, should 1 not speak ?

THE DEPUTY CHAIRMAN : No. That
matter is closed. Everybody has given his
viewpoint. Now I will go ahead to another
business. If ten people have ten different
viewpoints, we cannot suspend the business
of the House and start doing something else.

SHRI MOHAMMED  AFZAL
MEEM AFZAL Madam, from
beginning I have been trying to make
point. You arenot allowing me.

THE DEPUTY CHAIRMAN : 1 am not
permitting you. Please. I am requesting you.
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